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Ld Counsel for petitioner savs that the rcplv has b€en fil€d bv Respondents No

1, Respondents No. 2 !o 29 (ercept Respondent No 26), Respordent No ll and

Respondent llo. 33, Ld. Counsel for th€ Petitiond has requested for some tn€ to file

2. Ld. Colns€l for Respondent No 38 has also praved for sorne more time to file

rcply. Similar request has been made by Ld. Counsel on behalf of R€spondents No 36

& 39. Let rcdy be fi ed by these Respondents and anv other Respondent withh three

w€€'6, wlth a copy in advance to the counselfot the Pe4itioners

3. The Pebtioner shall file R€ioinder to the €plv ak€adv riled within three weeks

witi a copy in advance to the Ld Couns€l for tie Respondents'

4. To corne up for rud\€r consideration on 23.8.2015 at 2 p m
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